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SHRI  M.  VALIULLA:   What  is  the 
value of the urban evacuee property? 

SHRI  MEHR    CHAND    KHANNA-
Urban property left in India? 

SHRI M. VALIULLA:    YPS 

SHRI MEHR CHAND KHANNA: it. has 
been stated a number of times— I am talking 
of urban property. It is worth about Rs. 100 
crores. 

SHRI M. VALIULLA: All evacuee 
property is worth Rs. 100 crores, not urban; 
but I am asking about urban property. 

SHRI MEHR CHAND KHANNA: Value of 
rural property has not been included. 

STATE TRADING AGENCIES 

*449. MOULANA M. FARUQI: Will the 
Minister for COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether there is a proposal to set up 
State Trading Agencies to handle certain 
suitable commodities; and 

(b) if so, what are the commodities 
intended to be included in the scheme? 

THE DEPUTY MINISTER FOR COM-
MERCE AND INDUSTRY (SHRI N. 
KANUNGO) :   (a)   Yes, Sir. 

(b) Not yet decided. 

[■Transliteration in Devanagari Script. 
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PROF. G. RANGA: Is it not a fact that this 

question has been hanging fire for a number 
of years? May I know whether the 
Government have any officer or officers who 
are specially asked to study this matter and 
prepare a workable scheme so that they can 
implement it? Is there any proposal to 
implement it? 

-I Trnnshteration in Devanagari script. 

SHRI N. KANUNGO: ' Yes, this matter has 
been under consideration. The first committee 
in 1950 recommended that trading in food 
grains, sugar and some    others    should    be 
undertaken as State undertakings. 
Subsequently another committee said that 
this should not be so. They recommended a 
restricted number    of 
items of commodities, mostly handicraft 
goods, and that proposal is under 
consideration in consultation with the 
Handicrafts Board. 

PROF. G. RANGA: Is it not a fact that the 
Cottage Industries Handicrafts Board itseh 
and also the Hand-loom Board had prepared a 
scheme and submitted it to the Government of 
India a year ago and that nothing has been 
done about it? 

SHRI N. KANUNGO: No. For State trading 
no schemes have been put forward except that 
the Hand-loom Board are doing export work 
in several countries. 

DR. SHRIMATI SEETA PARMA-NAND: 
What is the reason or which the second 
committee recommended that State 
Governmenti should not handle this? 

SHRI N. KANUNGO: I would refer the 
hon. Member to-the report of the committee. 

SHRI M. GOVINDA REDDY: May I know 
if Government have accepted State trading as 
a matter of policy? 

SHRI N. KANUNGO: No, except in the 
items which have been recommended by the 
committee presided over by Mr.  Rao. 

ESTABLISHMENT OF A FACTORY FOR THE 
MANUFACTURE OF BELTINGS 

*450. SHRI S. N. MAZUMDAR: Will the 
Minister for COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether any licence has been granted to 
Messrs. J. H. Fenner &Co. 'Overseas) Ltd., to 
establish a factory 


